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_'oonsequent to the wuritten test held for the post of

.sub Inspactor in Delhi Poli ca.

_2.. ‘ 'Ihe Staff Selaction O:m"ussmn issued a

'.l\

CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIP AL BENCH

04 No,1220/95

Yo .
New Delhi: this the /% ~ day of February,2000.

HON '8LE MR, SeRe ADIGE, VICE HAIRTANCA).

HON'SLE MR, KUL DIP SINf‘H MeBeR(D)

Srri Sunil Du.tt,_;
/o $ri shiv. haran,

R/o House No, 334 , _
Wll, & P.O,Siraspur, , : . )
Delhi 42 . oo ¢ o mpli Canto ’
(8y Adwcate: $ri G,D.Gupta)
- Versus

Staff Sel ection mmml ssmn

. through

its thaiman,

Govt, of India,

Ministry of Personnal,

Public Grievances and Pensions,

Deptt, of Personnal & Tralning, S
Block No.12, o . -

Kendriy a Karyal aya Pari shad,

Neu Delhi .-&- e0 0 0 v e Re$°ndent°

(By adwocate: shri M.K.Gupta)
ORDER

HON 'SL £ MR,.S..R, ADIGE

bbplicant chall enges respondents' action

in not calling him for the physical test and intervieu

No tice uhich app eared in Employment News dated 5-11 March,
1994( Annexure-a1) intimating that it would hold a
combined comp etitive exam, on 37,94 for poAsts of
Sub-Inlspector (Ex.) in Delhi Police and certain othar
categories,'énd invi ted ap'pli.Cat.iDrls in the prescribad
fom for ths samne. Provision 1‘4(.vi) of "the. notice warnad
candidates agaiﬁst resorting to irregul ar or improper

means 'J'.r_w conndction with the exanination, Further Notp 3

1N Provision 23 of the notice ontaining instructions hoy ]
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to épply makes it clear that a candidate shoulag gubmit
only one application, and any infringanent of this

instruction wuld invite penal action by the commission,

3. .As per applicaht's own avements in para 4,3
of his 04 he pplied in the prescribed form. In para 4.4
oF the Opa it is mntended that when he was going to

post thg said.application f‘o:m, it somdwcm got lost

on the way, upon wich he filled wp anotheT application
form uhich hs personally submitted in ths S§C Office on

474794 ,

4, Respondents hava pointed out &nitheir reply

that opplicant's candidature was rejected 1n terms of

- aforesaid provision 14(\11) read with Note 3 for submitting

2 applications for adnission to the af‘ores_aid exand,

and securing two Rll Numbers issued in his fawur,

S. During hearing mpplicant's counsel $ri Go Do
aceept

Gupta sought to pursuade us to ke the view that some

good sanaritian f‘ound the first zpplication form , and

without informing appllcant desp'atched it to SSCUffice

an-j hence applicant was not ayare that his first #plication

form had al ready reao‘\ed the ssC Of‘f‘ice when he submitted

the 2nd zpplication form,

6. ' This story strains our creﬁulity and we arg
unable to belisve it, if only for themﬁa;;; thqt if-it
had indeed been trug, applicant would haug"_.fnﬁormed the
SSC Offire of the miglacement of the first gplication

form,uhen he went to deposit the second one.

7. e havs No reason to coubt that applicant

wilfully and oeliberately submitted two application Forms-

for the aforesaid rgcrui tment, and under the circunstance

ir responden.ts cancell ad his candidature in the b ackground
T |




of aforessid Provision 14(vi) read uith Note 3, thay cannot

be said to havs acted illegally, arbitrarily or improperly.

8. The OA is dismissed, _No o stse

/‘/J"CL 5:__
( K INGH ) ‘ ( s’.a‘.goxce'{
MemBeR(]) VICE cHaImaN(a).




